IN THE NATIONAL COMPANY LAW TRIBUNAL
SINGLE BENCH
NEW DELHI

No.IB-571(ND)/2017

SECTION: UNDER SECTION 7 of Insolvency and Bankruptcy Code, 2016.

IN THE MATTER OF:

M/s Sushant Aneja & Anr.

......... Petitioner
Vis
J.D.Aneja Edibles Pvt. Lid. cueeeenenRESpPONdent
Order delivered on 07.12.2017
Coram:
R.VARADHARAJAN
Hon’ble Member (Judicial)
For the Petitioner :Mr. Bharat Arora, Advocate

For the Respondent -

ORDER

Learned Counsel for the Petitioner is present. It is represented
by Learned Counsel for the Petitioner that an advance copy of
the Petition along with annexure has not bzen served upon the
Corporate Debtor. Petitioner is directed to serve a copy of the

\



Petition alongwith annexure on the Corporate Debtor at the
registered office address of the Corporate Debtor within a period
of one week. An affidavit of service to this effect shall also be
filed.

Post the matter on 20.12.2017.
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(R.VARADHARAJAN)
MEMBER (JUDICIAL)

U.D.Mehta
07.12.2017



